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INTRODUCTION 

I, the Chairman of the Public Accounts Committt!e, as authorised 
by the Committee, do present on their behalf this Sixty-seventh 
Report on action taken by Government on the recommendations of 
the Committee contained in their Forty-second Report (Fifth Lok 
Sabha) on Appropriation Account (Civil) 1969-70 and Report of 
the Comptroller and Auditor General of India for the year 1969-70-
Central Government (Civil) relating to Ministries of Health and 
Family Planning (Department of Health) and Labour and Rehabili-
tation (Department of Rehabilitation) and Planning Commission. 

2. On the 6th June, 1972 an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was constituted with the fol-
lowing Members: 

Shri B. S. Murthy-Convener. 

2. Shri Ramsahai Pandey 
3. Shrimati Savitri Shyam 
4. Shri H. M. Patel 
5. Shri Shyam Lal Yadav 
6. Shri Bhagwat Jha Azad 
7. Shri M. Anandam 

3: The Action Taken Sub-Committee of the Public Accounts Com-
mittee (1972-73) considered and adopted this Report at their sitting 
held on the 11th January, 1973. The Report was finally adopted by 
the Public Accounts Committee on the 24th January, 1973. 

4. For facility of reference the main conclusions/recommendations. 
of the Committee have been printed in thick type in the body of the-
Report. A statement showing the summary of the main recommen-
dationslobservations of the Committee is appended to the Report. 

5. The Committee place on record their appreciation of the 
assistance rendered to them in this matter by the Comptroller and 
Auditor General of India. 

NEW DELHI; 
January 27, 1973. 

Magha 7, 1894 (S). 

(v) 

ERA ~  

Chlairman, 

Public Accounts Committee. 



CHAPTER I 

REPORT 

1.1. This Report of the Committee .1s with actiop taken by 
Govemment on the recommeDdations COfttabled in tb.eir 42;nd BepoI1 
(ntth Lok Sabba) on Approptiation ~ t (OM1) 1"'70 .n4 
Report of the Comptroller and Auditor General of India . ~ r the 
year 1969-70-Central er ~e t (Civil) re t~ to the l\{inistr-
ies of Health ~ Family Planning ep rt ~tit of He_Ith) and 
Labour arid Rehabilitation (Department of Rehabilitation) and 
Planning Commission which was presented to the House on the 24th 
April, 1972. 

1.2. Action Taken Notes have been received in respect of all the 
20 recommendations: Observations contained in the said Report. 

i 

1.3. The Action Tab!n Notes!Statements on the recommendations 
.of the Committee contained in the Report have been categorised 
.under the follOwing heads: 

(i) Recommendations!observGtions that hav.e been accepted by 
Government. 

2-4, 6, 7, 9-20. 

(ii) Recommendationsiobsert'ations which the Committee do 
not desire to pursue in view of the replies of Government. 

Nil. 

'(iii) ec ~ ti er ti  replies to which have not 
been accepted by the Committee and which require 
reiteratio'n. 
5, 

(iv) Recommendations!observations in regpect of which Gov-
ernment have furnished in'terim replies. 

1. 8. 

1.4. The Committee bope ~h t final Mtllies in"CUd to the recom-
mendatioN ,towhieh only .Interim .... lieshave 10 Jar beea furnished 
will beiuhmitted to them e pe iti~  ter~  ,them vetted 
Audit. 
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1.5. The Committee will now deal witll action taKen notes on some-
of the recommendations. 

Bomoeopathic Education Societi,'Boml..y 
Paragraph No. 1.18 (S. No.1) 

, 1.6. While commenting upon the grants paid to the Homoeopatbic 
Education SoCiety, Bombay on the recommendation of the Govern-
ment of Maharashtra, the Committee had made the following obser;.. 
wtion in -paragraph No. 1.18 <S. No.1): 

The Committee find that non-recurring grants amounting to 
Rs. 5·33 lakhs and recurring grants amounting to Rs. 6.23 
lakhs were paid to the Homoeopathic Education Society, 
Bombay during the years 1960-61 to 1969-70, on the recom-
mendation of the Government of Maharashtra. One of' 
the conditions of the non-recurring grants amounting to 
Rs. 3.75 lakhs paid during the years 1960-61 and 1961-62 
was that the Society should upgrade the existing course 
toa degree course but this has not been done so far. One 
of the important reasons mentioned for not upgrading the 
course is that there is no attached hospital of the requisite 
bed strength as the State Government or any other agency 
has not come forward to help' them in building a hospital 
where students can get clinical teaching. In view of the-
fact that the grant was sanctioned by the' Ministry of 
Health on the recommendation of the State Government, 
the Committee feel that it was the duty of the Ministry to 
satisfy themselves before issuing the grant that the Society 
had raised adequate funds on their own to build a hospital 
of the reqUisite bed strength. The Committee desire that 
the Ministry should pursue the matter with the Society 
and the State Government so that the Society 
provide the hospital of the required bed strength. The 
Committee would like to be apprised of the progress in 
the matter. 

1.7. In their note dated the 28th December, 1972 the Department 
of Health have stated as follows; 

It is true that in the beginning one of the conditions for grant-
in-aid to the Homoeopathic Education Society was the up-
grading of the institution to the degree level course but 
later it was not insisted upon because it was represented 
that (i) there W!IS DO faculty of Homoeopathtc medicine 
in the University and (U) the Society was not ina post-
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tion to shoulder the financial burden of maintaining such 
a large number of beds unless the State Government 
came to their aid. It is understood that the building for 
the hospital is ready and the institution may be in a posi-
tion to run the hospital provided the State Government 
comes to their help. 

1.8. As regards the upgradation of the existing degree COurse by 
the Homoeopatbic Education Society, Bombay, the Ministry have 
intimated that the building fOr the hospital required for clinical 
teaching is understood to be ready and 'that the institution may be 
in a position to run the hospital provided the State GovernmeDt 
comes to their help. The Committee des)re Ithat the Ministry should 
pursue the matter with the State Government and the Society SO . 
that the hospital facilities may be available early. 

Pattern of assistance for Homoeopathic Under-graduate Colleges-
Paragraph No. 1.24 (S. No.5). 

1.9. While dealing with the pattern of financial assistance to the 
Homoeopathic Under-graduate Colleges, the Committee had made 
the following observation in Paragraph No. 1.24 (S. No.5): 

In the case of Homoeopathic institutions, only 'ad hoc' grants 
were made during the year as the pattern of assistance in 
respect of the scheme for giving grants to under-graduate 
medical colleges has not been finalised due to lack of 
concurrence from the concerned State Governments. The 
ComMittee desire that vigorous efforts should be made to 
finalise the pattern of assistance expeditiously. 

1.10. In their note dated the'" 28th December, 1972 the Depart-
ment of Health have stated as follows: 

The pattern of Central Assistance has since been finalised and 
has been circulated to all State Governments, Homoeo-
pathic institutions and other concerned authorities. This 
pattern is only for the private voluntary organisations and' 
not for State Government institutions. 

1.11. The Ministry have intimated that the pattern of Central 
assistance for the Homoeopalthic under.graduate Medical Colleges 
run by private voluntary organisations has been finalised and eir-
culated. The Committee desire that the "P8ttern of assistance for . 
the State Government inStitutions should also be finalised expedi· 
tiously. 



CHAPftat II 

RECOMMENDATIONSIOMERVATIONS ACCEPTED BY 
GOVERNMDT 

BeeoDUlleadati_ 

The Commi,ttee are concerned to note that at pre ~t the,re is 1),0 
uniformity in the standard of e p i~ic education in .th\:! coun-
try. 'nlere are 47 Homoeopathic institutions, out of which ~  insti-
tutions in seven t ~~  have adopted the curriculum and syllabus 
ppr ~~~ by the e p th~ Adv.iBory Cf)mmittee. while the 
t!omoeopathic Boards in other States have not adopted the uniform 
course. Since these Boards are autonomous it has not been possible 
for the Central Government to enforce the unif9rm syllabus on 
them. The Committee note that the GQvernment propose to set up 
the Homoeopathic Central Council for the proper growth and deve-
lopment of Homoeopathy in the country. A Bill for setting up the 
Central Council has already been introduced in the Parliament. The 
Committee hope that after the establishment .of a statutory Central 
Council of Homoeopathy, it will be possible to evolve uniform 
standards. of education in Homoeopathy and the registration of prac-
tioneJ;'S of Homoeopathy. It will also be ensured that Hotnoeopathy 
is not practised by those who are not qualified in th t~ te  and 
those who practice, observe a code of ethics in the proi'eS8ion. 

[So No.2, Para No. Lt9 of Appendix to the 42Ba Report of P.A.C. 
Fifth Lok Sabaa]. 

Action Taken 

When the Central Council of Homoeopathy Bill, 1971 is paased 
into an Act of Parliament and the Council is established, uniform 
standards will be evolved and the practitioners in Homoeopathy will 
have to observe a code of ethics in the professiol'l. The CouncH is 
expected to have necessary machinery for inspection and supervision 
for the maintenance of necessary standards of e c t ~  and exami-
nations. It might lay down the deterrent punishmtmt for those 
who practise Homoeopathy without being registered wii:h the State 1 
e tr~  Register. 

[Depannent of Health O.M. No. G. 2501511!12, RISM-AC(H), 
dated 30-12-1072]. 

4 
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Fn9in a Rate furBished to the Committee, tlley find that the bee! 
_1'equirements per student for a degree holdm. in respect of allopathic 

i tit ti ~ is 7 ~e  per t e ~  ~~~~e  by the Me9ical COUllCil 
·of ~ t~  i ~ In the case of Homoeopatliic iristitutions two beds 
per student have been specified. The Committee hope that Central 
Council of Homoeopathy after ~t ~ 85,\8blished will carefully look 
into this aspect and fix suitable norms of beds per student for degree 
aftd ctiploma courses consistent with th~ hospital facilities i ~  
In this connection it is signifkant to note that in other countries 
(West Germany, England and America) ~~re Homoe<>pathy is 
practised, many independent Homoeopathic instituti()ns which ex;ist-
ed in the past have been closed down and there are only' a. few 
institutions which run on an orientation course in Homoeopathy of 
shori term duration for those having basic ~~ee in ~rri medi-
cines·' The Committee hope that the Government wfil take note of 
this position while organising Homoeopathic education in the 
country. 

[So No.3, Para No. 1.20 of Appendix to the 42nd Report of P.A.C. 
Fifth Lok Sabha]. 

~  Taken 

The Central ~ ci  of Homoeopathy will lay dowu tp,e ece~ r  

bt;d strengih per ~ ~~ t i~ ~~ e of e ~~ s'Qd Piploma courses, 
The ~ i  rate. ",ill ~  ~ ~ ~ ~~ ~ t i~h the hospital ~p  

otller facilities. WhOe r i~i  ~pp thic e ~ ti  in this 
-country c~re would be ~ ~p t ~t i epe ~rit ~ epp t~c insti-
tutiops are npt cl.osed qown t~~ 9Jl ~~ ~ ee  done in othe.f 
countries.. t~r ~ lptof c ~r~  ~t~  ~  tp ~~~i~  it ~ ~e  
decided to develop independent under-graduate Homoeopathic medi-
cal institutions, ~i ce H&moeopathy as a post-graduate study dter 
the basic allopathic graduation has not been a success elsewhere. 

[Department of Health O.l4. No. G. 2501511172, RISM-AC (H). 
dated 30-12-1972]. 

Recom.QJenJla*icm 

The Committee note that the buq,get provision alDQunting to 
:as. 28.91 lakhs made for research in4idi8ll. medicllles, I:Iomoeopathy 
and Nature· Cure Systems l'emained u-nutijised during the year 1969-
'10. One of the reasons for the saving was that the audited state-
meuts of the accOtmts relJlting to the pl\evious grants wer.e not 
received from certain institutions. The Committee desire that the 
'nstitutions concerned shiuld be iJnpressed upon to submit the 



audited accounts in time: Cit shoUld alsO be examined whether 
there are any procedural difficulties in the. matter so that the proce-
dure cou!·j be rationalised. 

[S. No. 4 para 1.23 of Appendix to the 42nd Report of the P.A.C. 
Fifth Lok Sabhal 

Action takea 

There .has been considerable improvement in the t~ i ti  of 
the funds for the I.S.M. schemes during 1970-71 and 1971-72 as the 
pattern of assistance for the upgrading of departments for Post-
graduate Training am Research and grant-in-aid to the Under-
graduate I.S.M. Colleges run by Voluntary Organisations have since 
been finalised. The requisite target in the implementation of the 
Plan Schemes hBlS also been achieved. There has also been consider-
able development in the implementation of the Research Schemes. 
There is, however, no procedural difficulty in the matter of imple-
mentation of the Schemes as well as the release of the grants. 

[Department of Health O.M. No. G. 25015jlj72-RISM-AC(H) 
dated 30-12-1972]. 

Recommendation 

The Committee also note that the patterns of assistance for up-
grading of department for Post-graduate Training and Research and 
financial assistance to Under-graduate Indioo System of Medicines 
Colleges run by the Voluntary Organisations for improving the 
standard of education have since been finalised. The Committee ex-
pect that the programmes would now be implemented smoothly SO 
as to derive the maximum benefit from the arllotted funds. 

[S. No.6 para 1.25 of Appendix to the 42nd Report of the Fifth 
Lok Sabha]. 

Action takea 

Post-graduate ~ti  

Provision of about Rs. 150 lakhs has been made in the Fourth 
Plan for the upgrading of departmenw for Post-graduate training 
and research in the _Indian Systems of Medicine as a Centrally 
Sponsored Scheme. It is proposed to upgrade 20 such departments 
in the various States during the IV Plan. Out of the 20 depart-
ments, sanction to the upgrading of 9 departments during the year 
1971-72. has also been accorded. It is expected that the remaining 
11 departmen. will also be started durin·g the 4th Plan. 
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An amount of Rs. 76.50 .lakhs has been provided in the Fourth 
Plan under "Purely Central Scheme"for the development of the 
Post-graduate Training and Research Institute at Varanasi and 
Gujarat and for the upgrading of departments for Post-graduate 
Tralining and Research in Unani. A department for Poat-graduate 
Training and Research in Unani has been sanctioned at the AUgarh 
Muslim University, Aligarh. 

Under-graduate education: 

The scheme relating to the grants-in-aid for improving the 
standard of educ8ltion in the Under-graduate I.S.M. Colleges run 
by the Voluntary Organisations could be implemented from the year 
1971-72 as the pattern of financial assistance had not been finalised 
earlier. With total provision of Rs. 57.00 lakhs provided in the 
Fourth PlaID, it is intended to assist about 12 such Colleges within 
the overall ceiling of Rs. 5.00 lakhs PElr college for providing facili-
ties like construction of building of College, Hostel, Laboratories, 
Pharmacy, Herb-garden and essential equipment. Grants-in-aid to 
the extent of Rs. 22,29,300 (to be paid in three instalments) have 
also been approved to the following Under-graduate Colleges of 
I.S.M. run by Voluntary Organisations, during the year 1971-72 for 
the purpose:-

1. Shri Narayan Ayurvedic College, 
Jodhpur, (Rajasthan) Rs. 4.00 lakhs 

2. Ayurvedic College, Udipi (Mysore) Rs. 4.58 lakhs 

3. Ayurvedic College, Hubli (Mysore) Rs. 4.90 lakhs 

4. Ayurvedic College, Bijapur (Mysore) Rs. 4.00 lakhs 

5. Ayurvedic College, Atarra (U.P.) Rs. 4,81,300 l'-khs 

TOTAL Rs. 22,29,300 lakhs 

Partial assistance to the extent of Rs. 4.75 lakhs has been releas-
1!d to the above colleges, during the year 1971-72. It is proposed 
to give financial assistance to 4 to 5 such under-graduate colleges 
during 1972-73. It is- expected that the target will be fully achieved 
by the end of the Fourth Five Year Plan. - [Department of Health O.M. No. F. 14-10/72-AE, dated 30-9-1972]. 
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iec~~ ti  

The ~ ittee would like to Itreis ibilt the tlevelOl'ihent of the-
Indian ~  of MediciileshoUld r e ~ 8eridti& at'eenttoh of· GOv-
er e~ 80 t ~ it may make a purpoae:f\il eorftrtbfltiOh to heattli ser-
vices in the eeuntry. . 

[So No. 7 para 1.26 of Appendix to the 42nd Report of the P.A.C. 
(Fifth Lok Sabha)] 

Aetioa taken 

The tempo of the development of Indian ~e  of Medicine 
during the present PlIIn period has been considerably fast as com-
pared to 1lbe previous three Plans. With a· view to stteatnUne, con-
:laolidate and aceeletate the reSearch programme, ari autonomous 
Central Council for Research in Indian M&1idne and Homoeopathy 
was e5tablished during 1969. The Council has taken steps to initiate, 
aid, develop and co-ordinate scientific research in it er~ t aspects, 
fundamental atld applied of Indian Systems of Medicine and Momoeo· 
pathy and Yoga. There a·re at present 172 Institutes/Regional 
Centres /UnUs fUnctioning under the Council as i ~ t 64 
ResearCh Units functioning prior to the setting up of the Council. 
The COfincil is striving to streamline and consolidate the research 
work being dOne in the various units with a view to achieve the 
effective results within a reasonable period. With the setting up 
of the Council, the research schemes have been placed on a proper 
footing. 

The Central Council of Indian Medicine has been constituted 
under the Indian MediciJle Central Council Act, 1970, to evolve uni· 
form standards of education and regulate practice in the Indian 
Systems of Medicine. 

The Government of India have decided that the Union and 
States Governments should decided that Modern Scientific medicine 
(Allopathie and Ayurvedic, Unani & Homoeopathy Systems 01 
Medicine) should contribute towards the development of the 
NatiOhal Health ServiceS in the country. 

The Plan schemes relating to the upgrading of departments for 
Post-graduate training and research in I.S.M. and grant-in-aid to 
Under-grad1rl.&te I.S'» ~ e  tun by VOhintary OrganisatiOns for 
improving the standard of edueation have been itnplemen'ted ~c r  

ing to the tar,et Irt lddttion, a proposal regat'ding utiliHti0ll of· 
tAe servieea of practitioners of I.S.M. with .a view to provide medi-
cal relief to the rural a.reBlt i& a1eo under the c:OflsideI'aticm of the 
Government. \..' "-

[Department of Health O.M. No. F. 14-10/72-AE, dated 30-9-1972] .. 
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".2,·29· ~~  ~ cU& ~ ~ :Wacu c...,., Ddt. wue iaued tCY 
1.620 leeaees out 0( ~ lessees t.o Jl8'Y the ~e ce between, til .. 
actual' ~ Ji'ovisional ~t iJ;l, 19M Oft ~ a4+ke· of the Mblistry of 
tAw. : ~ fW'ther actiml WH held in abeyMce on the adlrice of'the-
!4HiistrY 'ot i~ r :e fQL1Q.wing repJe&eft:1a1iens made· BY theSe' 
lessees that these eh~ e  should be co-related with the oeher rehahi--
litation colonies in DeIhi." , 

"2.21. The Committee desire that vigorous steps should be taken' 
by tbe :D!partment of Works & Housing and Rehabilitation to fix 
the final costs of acquisition and development of land in various 
rehabilitation colonies. h~e ter deculions should be taken to 
recover the difference between'the final and provisional charges-
~r  the lessees. The Committee hope that the final decision takeD-
in this regatd will be fair and equitable and not mvolve discrimi-

I 

nation against lessees in the various rehabilitation colonies." 

[51. Nos. 9 and 10 (para Nos. 2.20 and 2.21) of Awendix to 42nd" 
Report (5th Lok Sabha)]. 

Action takea 

The q,uestion of working out of the actual cost of acquisition of 
land and development was taken up with the c.p.w.n. authorities 
on 14th April, 1971. Special staff was also deputed to work out the 
aCtual cost of acquisition and development; but unfortunately the 
requisite information could not be completed, The Department of 
Works & HousiIlg have again been addressed (on 19th October, 
1972) in the matter to furnish the final cost of acquisition and 
development of lands in the vall'ious rehabiJ,itation colonies in DeIhi 
as worked out by ~e C.P.W.D. authorities. The Department of 
Works 8.& Housing have taken neeessary steps (on 23rd November,. 
1972) to collect the requisite information. As soon as t:his informa· 
tion is made .a:v.ilable. the e~tire position regarding the fixation of 
final cost wUI be reviewed ~ i  into cOllSideration the recommen· 
dations/observation of the Committee in this rega,rd. 

[Department of Rehabilitation O.M. No. 3188fSurveyfCSCJ70. 
dated 21-12-1972)]. 

~c ti  

"T,b,e ~ tttee feel c:oncerned over the h ~  in expenditure<-• .,.st ~ h~ .. * pr9yisiQ.98 .de for the rehabilitation of dis-
placed persons from East Pakistan in West Bengal and repattiates. 
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from Burma and Ceylon in other States. Against the Budget pro-
visions of Rs. 151.04 lakhs made in respect of rehabilitation of dis-
placed pe1'llOD8 in West Bengal and other States the actual expendi. 
~ re incurred was only 16.15 lakhs. The Committee are particularly 
perturbed about the shortfall in expenditure on the education and 
medical schemes. The entire budget provision of Rs. ~  .1akhs on 
education remained unutilised while against the budget provision 
sf Ra. 40.20 lakhs in Tespect of medical schemes the actual expend!-
,ture was Rs. 15 lakhs only. 

_[Serial No. ll-para 2.39 of AppeBiix to 42nd Report-5th 
Lok Sabha]. 

Action taken 

(S1. No. ll-Para 2.39) :-As already explained in the note dated 
14th DecE:mber, 1971 submitted by the Department, the shortfall in 
the expenditure on Plan Schemes especially on Education and Medi-
eal Schemes for the rehabilitation of migrants from erstwhile East 
Pakistan in West Bengal was mainly due to receipt of less/no claims 
from the State Government for reimbursement of expenditure 
against the sanctioned schemes for old migrants. Against the sanc-
tioned scheme of Rs. 35.75 lakhs for constructiOn of 293 Primary 
schools the State. Government have not preferred any claim for reim-
bursement of expenditure so far nor have they submitted any report 
on the progress of construction of schools, despite repeated remin-
.(iers. 

The saving was also partly due to the fact that provision of 
Rs. 20 lakhs made for education and medical facilities for new mig-
rants in West Bengal could not be utilisOO because the reports of 
the committee of 'Review constituted for this purpose could not be 
eonsidered/ftnalised during 1969-70. Besides 8 provision of Rs. 7 
lakhs made for imparling training to old and new migrants in West 
Bengal for self employment trades could not be utilised because of 
the post-budget decision to entrust the running of the trainine 
'Centres to State 'Government out of State Revenues. 

'[Department of Rehabilitation O.M. No. G 28013/2/71-Bud, 
~te  3-1-1973]. 

BeeommeaclatiOD 

The Committee note that the util,isation of the budget provision 
cepended upon the demands received from the Government of West 
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Bengal, and other States. h~ Committee desire that the present 
system of making budget provision for such schemes and their imple-
mentation should be examined by the Department of Rehabilitation 
in consultation with State Governments concerned with a view to e ~ 

suring that the basic needs like education and medical are met 
adequately and without delay. 

[Serial No. 12-para 2.40 of Appendix to 42nd Report-5th 
Lok Sabha]. 

Action Taken 

The COlll.lnittee's concern over the 'Slow progress in the imple-
mentation of sanctioned schemes for the rehabilitation of old and 
new migrants from the erstwhile East Pakistan has been conveyed 
to the Government of West Bengal. The Joint Secretary of this 
Department in his D.O. letter dated 4th February, 1972 has re e t~ 

ed the State Government to review the ~r r ce and  work load 
of the staff and take suitable steps for:-

(i) implementation of residuary schemes already sanctioned. 

(ii) implementation of the schemes sanctioned on the recom-
mendations of the Committee of Review; and 

(iii) utilisation of Budget provision made. 

2. The urgency of speeding up implementation of the rehabili-
tation schemes and utilisation of funds provided in the Budget was 
&lso stressed by the Secretary, Department of Rehabilitation in his 
meeting with the Minister for Rehabilitation of West Bengal Gov-
ernment on the 28th April, 1972 when the Relief and Rehabilitation 
Commissioner was also present. The Secretary, Department of, 
Rehabilitation, in his D.O. letter dated llth May. 1972 to the Relief 
and Rehabilitation Commissioner, Government of West Bengal, has 
-requested him to take the following remedial steps:-

(i) Budget estimates are prepared accurately and'realistically 
and scrutinised thoroughly before they are sent to this 
Department; 

(ii) once the Budget provision has been made. every endeavour 
should be made for the utilisation of funds for the imple-
mentation of the various che ~  and 

(iii) funds provided for basic needs like education and medi-
cal facilities maybe utilised without delay. 

[Department of Rehabilitation O.M. No. G. ~  
dated 3-1-1973]. 

'3079 LS-73-2. 
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Reeommeadatioa 

The Committee are surprised that no expenditure was incurred 
on schemes for repatriates from Burma and Ceylon against the 
budget provision of as. 21.79 lakhs mainly due to non-finalisation of 
certain schemes. The Committee desire that the matter should be 
pursued with the State Governments concerned as ultimately it is 
the responsibility of the Central· Government to rehabilitate these 
repatriates. 

[Serial No. IS-para 2.41 of Appendix to 42nd Report-Fifth 
Lok Sabha]. 

Action takeJl -
As regards the expenditure on the schemes for the repatriates 

from Burma and Ceylon, the shortfall W8.6 due to (i) less daims 
:received for reimbursement of e p : ~it re from State Government; 
(U) reclassification of certain items of expenditure as non-plan in-
stead of plan as originally contemplated; (iii) delay in completion of 
constrllction work in connection with the schemes; and (iv) non-
implement,tion of the scheme due to less number of beneficiaries as 
the expected number of repatriate families had not arrived in India 
during that year. The State Governments have now been requested 
to ensure prompt submission of clslims for reimbursement of expen-
diture and optimum utilisation of Budget provisions made for the 
purpose, vide this Department's letter No. 9(6) 17l-RH. IV dated 
8th May, 1972 (copy enclosed). In this letter they have been 
specially directed to adhere strictly to the time schedule for sub-
mission of claims prescribed. under this· Department's letter 
I No. 2114167-Bud., dated the 19th July, 1969. 

[Department of Rehabilitation O.M. No. G. 28013j2j7l-Bud., 
dated 3-1-1973]. 

No. 9 (6) 17l-R.H. IV 

GOVERNMENT OF blDlA 

IMMEDIATE 

MINISTRY OF LABOUR AND ~  

(Department of eh i it t~  

New Delhi-ll, the 8th May, 1972. 

1. The Secretary to the ~er e t of Tamil Nadu, Revenue: 
e~rt e t  Madras-9. 
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2. The Secretary to the Government of Andhra Pradesh, Revenue 
Department, Hyderabad. 

3. The Secretary to the Government of Bihar, Revmue (R&R) 
Department, Patna. 

4. The Secretary to the Government of Gujarat, Revenue-
Department, Gandhinagar. 

5. The Secretary to the Governme.nt of KeraIa, Labour (RH. II) 
Department, Trivendrum. 

6. The Secretary to the Government of Madhya Pradesh, Reha-
bilitation Department, BhopaJ. 

7. The Secretary to the Government of Mysore, Revenue De-
partment, Bangalore. 

8. The Secretary to the Government of Orissa, Urban Develop-
ment Department, Bhubaneshwar . 

. 9. The &ecretary to the Government of Punjab, Rehabilitation 
Department, Jullundur., 

10. The secretary to the Government of Uttar Pradesh, Relief 
and Rehabilitation Department, Lucknow. 

11. The Secretary to the Government of West Bengal, Relief and 
Social Welfare Department, Calcutta. 

SUBJECT:-FoTty-second Report of the PAC (Fifth Lok Sabha), on 
the Appropriation Accounts (Civil) 1969-70, and RepOTt 
of the ComptTolle-r and Auditor-General for the year 1969-
70, Central Government (Civil) relating to the Depart-
ment of Rehabilitation. 

Sir, 

1 am directed to say that it has been pointed put by the Public 
Accounts Committee that the amount provided in the Budget Esti-
mates 1969-70 under Grants-in-aid for granting educational. conces-
sions and housing grants etc. to the repatriates from Burma could 
not be utilised for want of proposals from the State Governments 
for claiming reimbursement of the expenditure incurred by them 
on these items. It is, therefore, requested that necessary claims 
for tl)e reimbursement of the expenditure. incurred by the State 
Government under Grants-in-aid under these items for the reliet 
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and rehabilitation of Burma repatriates may kindly be fu.rnished 
to this Department regularly according to the prescribed procedure 
in this regard vide this Department's letter No. 21(4)/67-Bud, dated 
the 19th July, 1969. 

. ' 

Yours faithfully, 

Sd(-

(K. N. BHARGAVA) 

Under Secre#J'1I to the Got1t. Of India . 
T. No. 381438. 

ReeommeadatioDS 

"2.44. The Committee note that out of total loans ;mounting to 
Rs. 82.03 crores advanced to, displaced. persons from East' Pakistan, 
an estimated amount of Rs. 33 crores will have to be remitted. Upto 
31st March, 1971, the actual amount remitted is Rs. 21.43 crores and 
the balance to be remitted w.as Rs. 11.57 crores." 

"2.45. In this connection the Committee would like to draw the 
attention of the Government to Paragraph 3.33 of their 55th Report 
(Fourth'Lok Sabha) wherein they had cited some instances show-
ing unsatisfactory maintenance of loans records in some States. The 
Committee suggested that a thorough investigation should be 
carried out in State-loan accounts in consultation with the Cr. & 

A.G. so 813 to resolve all discrepancies before any part of the loan 
is remitted. The Committee was informed by the Department of 
Economic Affairs in their Action Taken Note in September 1969 
that the Chief 'Secretaries of the concerned State Governments had 
been requested to constitute a Committee consisting of the repre-
sentatives of the State Finance Department, the Rehabilitation 
Department and the Accountant e er ~ and also the Internal 
Financial Adviser of the Department of Rehabilitation in order to 
investigate into the state of rehabilitation loan accounts and records 
and the present position regarding reconciliation of discrepancies 
between department and A.G.'s figure of drawals and disbursements, 
and that on receipt of the report of the Committee appropriate i~ti  

would be taken to ensure that loan accounts were maintained in 
a complete and upto date form and that recoveries were accelerated. 
The Committee trust that necessary action has been t ~  to recon-
cile the discrepancies and to improve the maintenance of loan 
accounts and records by the State Governments and that the remit-
tance of inrrecoverable loans is being made by them after putting 
the records in order." 

[So Nos. 14 & 15. Para Nos. 2.44 & 2.45 of Appendix to Forty-Second 
Report (5th Lok Sabha)]. 
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Actioll Taken 

Out of Rs. 33 crores which, will have to be remitted,a sum of 
lts. 21.85 croTes has been remitted by the State Governments upto 
31st March, 1972 as detailed below:-

Name of the State-

Assam 

Bi'l:n 

Ma ~ h  Pra iesh 

Manipllr 

Orissa 

Rajasthan, 

Tripllra 

Uttar Pra:tesh 

West Bengal 

TOTAL 

(In crores of Rnpt'ts) 

Total 
amount 
of Loans 
advanced 

7'43 

2'79 

0'97 

0'07 

0'91 

0'22 

8'28 

1'4" 

59'88 

82'03 

Estimat(o Amount 
amount to actually 
be remitted remitted 

IlptO 
31-3-72 

4'09 1'55 

1'75 

0'50 C'45 

0'07 0'04 

0'50 0'15 

0'14 

5' 15 0' 7cJ' 

0'80 0'67 

20'00 J8'20 

33'00 21'85 

Balance to 
be remitted 

2'54 

1'75 

~ 

C'03 

0'35 

0'14 

4'36 

0' 13 

1,80 

II'I5 

In pursuance of the recommendations made by the P.A.C. 1968-89 
(Fourth Lok Sabha) Fifty  Fifth Report, the concerned State Gov-
ernments, were requested to constitute Committees cOmprising of 
representatives of the State Finance Department, Rehabilitation 
Department, Accountant General and also the Internal Financial 
Adviser of the Department of Rehabilitation Government of India 
to investigate the State of rehabilitation loan accounts and the 
present position regarding reconciliation of discrepancies between 
departmental am Accountant General's figures of drawal and dis-
bursements and the Committee were asked to furnish a. final report 
within three months. 
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The States have accordingly tonned such Couunittees and held 
a number of meetings as shown below:-

Sta:es 

Assam 

Bihar 

Ma:ihya Pr, ie3h 

ip~ r 

Orissa 

Raiasthlln 

U ttli. t'raiesh 

West Bengal 

• 

nate of 
COIlstltution of 
the Committee 

No. of 
meelings 
held 

:I 

----.-------

3-8-70 

28-2-70 (Special 
Acc<mnts Cell) 

28-2-70 

12-;1-70 

3-4-70 

16-,3-70 

3 

4 

5 

.'._-------------------

No. of 
in,crim 
Reports 
rt:ceived 

4 

3 

4 

3 

.z 

In the meantime, this Department had been receiving represen-
tations from individual displaced persons as well as various associa-
tions that some of the States were resorting to coercive measures 
in the matter of recovery of loans' thereby causing a great hard-
ship to them. The policy of the Central Government was however, 
not to adopt avoidable coercive measures which ma'Y render the 
loanees destitute again. Accordingly, the State Governments were 
requested in this Department's letter No. 15f13f69-Bud., dated 13th 
April, 1970 (Page No. 22) to ensure that while. no efforts were spared 
in .recovery of loans where the loanees were in a position to repay, 
the cases where no recovery was possible due to distressed economic 
conditions of the loanees may be c ~i ere  most sympathetically on 
their merits and referred to this Department with their specific re-
commendations for postponement of recovery and/or write. off. 

The State Governments have been reminded demi-officially at 
regular intervals, to expedite. finalisation of their reports. But none 
of the State level Committees have submitted their fh,al l'epOrt ., 

far. ~  ll"111 
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The present position of the madntenance of rehabilitation· loan 
accounts as emerging from the various interim-reports received in 
this Department is, however, given below State-wise:-

Assam:-In June. 1972, the State Government reported that on 
the basis of the local inspection of district and sub-divisional offices, 
the State Level Committee has reported that loan ledgers for dif-
ierent kinds of loans were almost up-to.date in all the district 
and sub-divisional offices except in one divisional office where the 
entire records relating to rehabilitatiotl accounts had been gutted 
by fire. However, the loan accounts were being reconstructed in 
the sub-divisional office from the half burnt files/books and the 
'treasury records and about 30,000 c8lSes had since been entered in 
the loan ledgers. 

As regards reconciliation of departmental figures of outstanding 
loans with the treasury figures and with those booked by the Ac-
countant GenEU'al, it was reported that there were arrears in most 
of the districts and acceptances of balances had not been obtained 
since 1957-5& as the treasuries were finding it extremely difficult 
to render necessary assistance in the reconciliation work because 
of the passage of time. The Committee also was of the view that 
the existing staff strength of the district and sub-divisional offices 
was not adequate to cope up with the recovery work a,nd needed 
augmentation to make the recovery work effective. 

As regards the prospects of recovery of loans the Committee 
was of the view that though the loans given to the migrants were 
not altogether irrecoverable in the strict sense of the term pro-
vided adequate staff supported by a strong bakijai machinery could 
be commissioned to the task. yet the economic condition of the 
loanees was so poor that the enforcement of the recovery by attach-
ment of their properties might render them destitutes again. 

In August, 1972. State Government were advised that it would 
not be passible for the Government of India to sanction additional 
staff for the recovery work and that the State Level Committee 
should meet again and give a categorical report that the individual 
loan ledgers have been prepared in aU cases where the families 
are still in position and that the recoveries of loans are being made 
'to the extent possible subject to the condition that no coercive 
measures are adopted which- would render the migrants destitute 
again. The State Government have also been authorised to remit 
the loans within the prescribed limits subject to the condition that 
the loan accounts are reconciled and the connected loan records are 
-set in order. 
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Bihar:-The State Government constituted a Special Accounts 

Cell with effect from 28th February, 1970, for checking the loan 
records maintained in district offices. The Special Accounts Cell 
has mostly completed the scrutiny of disbursement of the loans 
advanced to the State Government upto 1963-64. A short disburse-
ment of Rs. 5.22 lakhs is in the course of reconciliation. According 
to the report of the Special Accounts Cell of the State Government, 
a sum of Rs. 16.76 lakhs given as maintenance loans will have to be 
converted into grant. The State Government's recommendations 
on this proposal of their Accounts Cell are, however, still awaited. 

In August, 1972, the State Governments were requested to fina-
lise their recommendations on the reports submitted by their Accounts 
Cell. The State Government have also been requested to get the 
balance amount of Rs. 5.22 lakhs reconciled or in the alternative to 
have this amount refunded. 

Madhya Pradesh:-The State Level Committee in the record 
note of the proceedin.gs of its meeting held on 17th and 18th of June, 
1972 has stated that the loan accounts have now been prepared and 
the amount of loan given to each individual family is known, 
although reconciliation with A. G.'s books is incomplete and indi-
vidual loan ledgers were being prepared. The Committee, hOWt!ver, 
noted that a large number of migrants had deserted the rehabilita-
tion villages from time to time and their whereabouts were not 
known. The Committee, therefore, felt that the maintenance of' 
individual loan ledgers in such cases may be dispensed with. The 
Committee has also observed that out of the total loan of RB. 99" 
lakhs, an amount of Rs. 45 lakhs had already been remitted under 
the remission scheme of 1964 and a further amount of Rs. 46 lakhs 
represented the cost of common benefits like drinking water wells, 
approach roads, village roads, Distar tanks, etc. distributed per 
family by a simple process of division. The Committee, therefore, 
felt that this amount should not be treated as a loan but should 
be converted into a grant. 

The Internal Financial Adviser of De.partment of Rehabilitation, 
who attended the above meeting, conveyed the concern of the 
Government of India over the slow recovery of loans. He also ad-
vised the Committee to make a specific recommendation for the 
conversion of loans relatable to common amenities into grants so 
that the State Government could send a suitable proposal to the-
Government of India in this regard. 
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Regarding the families who had deserted the rehabilitation 
villages, he advised the Committee that in the first instance, the 
State 'Government should be in a position to tell the Government 
of India that the loan ledgers had been prepared and amounts given 
to the deserter families duly determined. Certificates should also 
be furnished to the effect that whereabouts of the deserter fami-
lies were not known to the State Rehabilitation Department and 
it was not possible to trace them. Government of India could then 
consider the question of writing off of the loans outstanding against 
such deserters. In case the developed land allotted to the dt!serters 
had been reallotted to other families, the loans, if any, on develcp-
ment of the land should be passe-:i on to t.iem as loan and not pro-
posed for write off. Likewise, loans given for purchase of bullocks 
left behind and reallotted to new families should be transferred to 
the latter. Housing loans, where houses had been left intact and 
reallotted, should be passed on to the new fammes. 

The final report of the Committee is awaited. In October, 1972 
the State Government have been advised to expedite the final re-
port and also the proposal for conversion of loans into grants based 
on the specific recommendation of the Committee with full justifi-
cation therefor. 

MaIlipur:-The State Level Committee did not suggest any mea-
sures for gearing up the State machinery. Instead the Committee 
have made the following three recommendations:-

(i) The difference of Rs. 33,325/- between the departmental 
figures and the Accountant General's figures of the total 
drawal of loan amounts under various accounts may be 
written off by the Government of India. 

(ii) The discrepancy of Rs. 19,939/- between total drawals 
and total disbursements reflected in the departmental 
figures may be written off, by the Government of India. 

(iii) An amount of Rs. 3,96,179/- due from the loanees be 
recommended to the Government of India for remission. 

On 3-10-1972, the State Government have been advised that the 
difference of Rs. 33,9251- between the departmental figures and A.G's, 
figures may be due to an error of book-keeping or it may be the 
result of diversion. If the reconciliation with the A.G's books dis-
closed that the difference is due to an error of book-keeping, it may 
be written off to "Government Account" under section "T-Deposits 
and Advances-Part V_Miscellaneous" by the Accountant Genearl 
with the approval of the Comptroller and Auditor General of 
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India. If, however, the reconciliation with the. A.G's offtce does not 
disclose any error of book-keeping the dijference may be investigated 
and ultimately written off by the State Government out of its own 
funds. 

As regards the Committee's recommendation about the write off 
of discrepancy of Rs. 19,939/- within the total drawals and total 
disbursements of loans, the State Government have been told that 
such losses cannot be borne by the Government of India. Rather, 
the State Government should refund the undisbursed amount to 
the Government of India immediately. 

Regarding write off of the amount of Rs. 3,96,179/- recoverable 
from displaced persons the State Government have been asked to 
convene another meeting of the State Level Committee who should 
be in a position to state that the loan accounts are now complete 
and maintained properly and· that the individual loan ledgers are 
available in respect of each family. Thereafter the amounts may 
be remitted within the prescribed limits in accordance with the 
scheme of remission of 1964. 

Orissa:-The proceedings of the State Level Committee held on 
20th September, 1972, revealed that the work relating to the main-
tenance of loan accounts/ledgers is not making satisfactory progress 
and that the reconciliation of departmental figures with those book-
ed in the A.G's Office is still in arrears. To cope up with the work, 
the Committee have recommended augmentation of the existing 
staff. The Committee feels that out of the total loan payments of 
Rs. 90 1akhs made to old migrants about Rs. 80 lakhs would have to 
be remitted, written off or converted into grants. 

In December, 1972, the State Government have been told that 
it will not be possible for this Department to agree to any write off 
of the loans given to old migqnts merely on the plea that the loan 
accounts could not be reconstructed or that the whereabouts of the 
migrants were not known to the district authorities. They have also 
been advised that ade.quate staff was provided when loans schemes 
were introduced and it will not be possible for Government of India 
to sanction extra staff for the recovery work. The State Govern-
ment have, been told that they should ensure the proper main ten-
1!nce of the individual loan ledgers in respect of families so that the 
amounts to be remitted in individual cases could be determined 
and demands for recovery of balance amounts made on them in 
accordanCe with the rules. The State Level Committee has been 
asked to be convened again to submit a final report. 
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Rajasthan:-From the procee.dings of the several meetings of 
the State Level Committee it was observed that the Committee had 
undertaken a comprehensive examination of the entire rehabilita-
tion loan accounts but have not made any substantial progress in 
their scrutiny and are likely to take some more time in giving their 
findings. 

The State Government have been requested to pay particular 
attention to the reconciliation of departmental figures with the A.G's 
figures in regard to drawa!s and disbursements and ask the State 
Level Committee to make a specific report about the present state 
of the loan Accounts. ' 

Tripura:-The State Level Committee last met on 30th October, 
1970. Because of the State Government's preoccupati()n with the 
relief and dispersal of refugees from Bangia Desh, the Committee 
has not been able to make much progress. In September, 19'72, the 
State Government have been requested to have Committee finalise 
their re.port and sumbit it to the Government of India without fur-
ther delay .. 

Uttar Pradeah:-No regular meeting of the State Level Com-
mittee has so far been held. The State Government intimated in 
January 1971; that to assess the state of loan accounts, an attempt 
was made by the State· Government to· compare the recoveries and 
outstanding dues maintained in various District offices with those 
p~ ri  in the books of the Accountant General. But this revea-
led a number of discrepancies in the two sets of figures. When the 
matter was taken up with the A.G. it transpired that the discrepan-
cies could not be reconciled, at this stage due inter alia to the failure 
of the Treasury officers to supply requisite information. The state 
Government, therefore, proposed that internal audit of all the con-
cerned Ditrict Offices should be conducted in the first instance so 
as to straighten up the, loan accounts and records. For the proposed 
Internal Audit; they suggested that some additional staff should be 
sanctioned by the Government of India as the existing staff was 
not considered adequate for this voluminous ta.ak. 

The matter was examined in this Department and it was consi-
deted that the existing staff should be in a position to handle the 
whole work connected with reconciliation and recovery of rehabili-
tation loans. The State Government were informed in August, 1972 
that the Committee constituted by them for the purpose should 
meet in the. first instance and examine the Whole situation inde-
pendently. The demand for additional staff may also be considered 
by the Committee and their recommendations sent to this Depart-
ment for consideration. 
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No further communication has been received from the St.ate 
Government in this regard. 

West Bengal:-The State Level Committee met last on 11th 
December. 1970. They have confirmed the position as reflected in 
paragraphs 3.29 and 3.30 of the P.A.C. (1968-69) (4th Lok Sabha) 
55th Report that all the loan accounts and relevant records of the 
State were and are being maintained. Famdly-wise loan ledgers 
have since been completed and as a result thereof nearly Rs. 18 crores 
have been remitted up to 1969-70. Reconciliation of departmental 
figures with those booked by the A.G. is complete up to 1962-63. 
The work of reconciliation for the period from 1963-64 to 1969-70 
had also been completed in respect of 7 districts. 

The Committee recommended that in view of the flnalisation of 
remission cases the residual recoverable loans from displaced per-
sons should be ascertained correctly with reference to loan ledgers 
and all possible ste.ps should be taken for the recovery. The Com-
mittee, however, felt that the poor economic conditions prevaiHng 
in the State especially of the displaced persons and high cost· of 
essential commodities impeded the pace of recovery of loans. 

The State Level Committee could not meet again because of the 
developments leading to the emergence of the Bangla Desh. The 
Government of West Bengal have been requested in November, 
1972 to reconvene a meeting of the State Level Committee and fur-
nish their final report. The Rehabilitation Secretary, who had 
come for discussion with the Department in November, 1972, has 
also been perosnally requested to look into this matter and have 
the final report of the State Level Committee expedited. 
[Department of Rehabilitation O.M. No. G. 25015/1/72-Bud. dated 

To 

-COpy-
No. 15113169-Bud. 

GOVERNMENT OF INDIA 

20-12-1972]. 

MINISTRY OF LABOUR, EMPLOYMENT AND 
REHABILITATION 

(Department of Rehabilitation) 

The Secretary to the 
Government of Assam, 

New Delhi, the 13th April, 1970. 

Relief & Rehabilitation Department, 
Shillong. 
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West Bengal, Refugee, Relief and 

Rehabilitation Department, Calcutta. 

Bihar, Revenue, Relief & Rehabilitation 

Department, Patna. 

Orissa, Health (LSG) Department, Bhubaneswar. 

Uttar Pradesh, Rehabilitation Department, Lucknow. 

Madhya Pradesh, General Administration, 

(Rehabilitation) Department, Bhopal. 

Rajasthan, Rehabilitation Department, Jaipur. 

Maharashtra, General Administration Department, 
Bombay. 

Mysore, Revenue Department, Bangalore. 

Andhra Pradesh, Revenue Department, Hyderabad. 

Tripura, Rehabilitation Department, Agartala. 

Manipur, Rehabilitation Branch, Imphal. 

SUBJECT: Rlecovery of loans advanced to the State Governments for 
rehabilitation of displaced per,om from Ep.st Pakistan. 

Sir. 

I am directed to state that rehabilitation loans have been advanced 
to the State Governments for settlement of displaced persons from 
East Pakistan. The loans are disbursed by the State Government 
under the schemes approved by this Department and they are res-
ponsible for the maintenance of accounts and realisation of these 
loans from individual loanees. Keeping in ie~ the financial condi-
tion of the old migrants from East Pakistan as reported by some of 
the State Governments, the Central Government allowed certain con-
cessions to the displaced persons from East Pakistan (old migrants) 
In the repayment of loans advanced. to them, under the remission 
scheme of May, 1964. Orders in this regard were issued to all the 
States concerned vide this Department letter No. 1512163-ERIBud., 
dated 21-5-64. In the case of recovery of loans which do not come 
within the purview of the scheme or in the case of recovery of resi-
dual balance after allowing remission, the State Governments were 
requested to make every effort to realise the outstanding loans from 
lo;mees who are in a position to repay their loans. They were also 
requested to ensure that no avoidable hardship is caused in deserv-
Ing cases which were to be referred to this Department with the re-
commendations of the State Governments for considerations. 
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2. Of late this Department has been receiving representations from 
individuals as well as through various associations of the displaced 
pt:rsons from East Pakistan that some of the State Governments have 
been resorting to coersive measures in the matter of recovery of 
loans thereby causing a great hardship to them. As it has all along 
been the policy of the Central Government not to adopt avoidable 
coercive measures for the recovery of outstanding loans which may 
render the loanees destitute again, you are requested to ensvre that 
while no efforts are spared in recovery of loans from loanees who 
are in a position to repay, the cases where no recovery is possible due 
to distressed economic conditions of loanees, may be considered most 
sympathetically on their merits and referred to this Department with 
your specific recpmmendations for postpcmement of recovery and or 
write off. 

Yours faithfully, 
Sd/-

(N. SUBRAMANIAN) 

Deputy Secretary to the Govt. oj India. 

Recommendation 

The Committee are concerned over the slow progress of research 
schemes started in 1963 under the ageis of the Planning Commission 
for research and investigations into socio-economic and admini$tra-
tive problems of national development. From 1953-54 ·to 1969-70 
financial assistance mostly in the form of grants amounting to 
Rs. 165.70 lakhs were provided for meeting the co'St of investigations 
and publication of approved reports. Out of 300 schemes proceeded 
with, only 123 schemes were completed upto 30-9-1970. Although the 
research projects were generally for a duration of 12 to 24 months 
within which collection of data, compilation, analysis and drafting of 
the reports were expected to be completed, only 31 schemes were 
completed and reports received within the allotted time. In respect 
of 131 schemes reports of which were not finalised upto September. 
1970, the extent of delay was 1 to 3 years for 85 schemes, 3 to 5 years 
for 36 schemes, 5 to 8 years for 7 schemes and 8 to 10 years for 3 
schemes. The latest position jq that reports are yet to be received 
in re pe~t of 26 schemes while 15 schemes are under revision although 
these schemes were "'ponsored· several vears ago (between 1959 and 
1970). 

[So No. 10 Para 3.20 Appendix to the Forty-Second Report (5th 
.. Lok Sabha>1. 



Action taken 

It is stated in the paragraph that out of 300 schemes proceeded 
with, only 123 schemes were completed up to 30-9-70. The actual 
position, as seen from the details given on page 23 of the report, is 
tnat reports on 43 schemes were outstanding and reports on another 
49 schemes UDder revision. Thus, out of the 300 schemes, reports on 
208 schemes were completed and reports on 92 schemes were not fina-
lised. Considerable efforts have been made to expedite completion 
of the projects resulting in the receipt of reports in respect of 33 
schemes' and revision of 40 schemes leaving outstanding reports on 
10 schemes and revision of reports of 9 schemes. 

[Planning Commission O.M. No. 12 (2) {70-RPC, dated 24-10-1972]. 

Recommendation 

The Committee desire that a review of the outstanding schemes 
should be made by the Planning Commission and reasons for delay 
gone into and necessary steps taken for their completion or abandon-
ment. 

[So No. 17 Para 3.21 of Appendix to the Forty-Second Report (5th 
Lok Sabha)]. 

Action taken 

A review of the outstanding schemes has since been made. The 
reply to para 3.20 above clearly indicates the il1Jprovement made to-
wards finalisation of sehemes. According to the present indications 
the outstanding schemes are expected to be completed during the 
course of next year. In the circumstances the Planning Commission 
are of the view that abandoning of any of the schemes is not neces-
sary at this stage. 

[Planning Commission O.M. No. 12(2)/70-RPC, dated 24-10-1972]. 

Recommendation 

The Committee find that a Sub-Committee set up by the Planning 
Commission to examine the question of utilisation of the result of 
investigations reported in August, 1966 that while the results of 
survey in certain fields (Farm Management, I,rrigation projects, 
Labour and Employment and Industrial relations) had been satis-
factory, the utilisation of findings of studies in other areas for 
formulation of Fourth Plan had not been so satisfactory. The Sub-
Committee also reported that where completion of projects were 
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unduly delayed, concepts and contents of enquiry were not carefully 
designed, inferences and findings were not policy and action oriented, 
and user agencies were not closely associated, utilisation has not been 
so sa tis factory . 

[So No. 18, Para 3.22 of Appendix to the Forty-secon4 Report (5th 
Lok Sabha)]. 

A.ction taken 

The observations of the Sub-Committee, cited by the P.A.C., that 
where completion of Projects were unduly delayed, concepts and 
contents of .enquiry were not carefully derived, inferences and find-
ings were not policy and action-oriented and user agencies were not 
dosely associated, utilisation has not been as satisfactory, are being 
kept in view while examining the fresh research proposals. The 
proposals are got veted from the concerned Divisions in the Planning 
Commission to ensure that the proposals are policy and action-
oriented. Further only short duration schemes not involving any 
large scale primary data collection are considered for being financed. 

[Planning Commission, O.M. No. 12 (2) 170-RPC, dated 24-10-1972]. 

Recommendation 

The Committee note that in oursuance of the recommendations of 
the Sub-Committee, the Planning Commission have taken the 
necessary measure to improve the utilisation of investigations and 
also brought down the duration of research projects from· two years 
in the past to 10 months. The Committee desire that the utilisation 
of the investigations and timely completion of report should be 
kept under constant watch by the Planning Commission so that the 
annual plans are formulated on the basis of upto date and depend-
able data thrown up by these investigations. The Committee need 
hardly stress that the money spent on these investigations could be 
fruitful only if the data is available and is useful for the purpose of 
formulating the plans. 

[So No. 19, Para 3.23 of Appendix to the Forty-second Report (5th 
Lok Sabha)]. 

A.ction taken 

The utilisation of the investigation and timely completion of 
reports are being kept under constant watch. 

[Planning Commission, O.M. No. 12 (2) 170-RPC, dated 24-10-1972]. 
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..... ·-..'on 
"  ' ~ ~ ~ i ttee :~ i t tbe ,Pla.Raiog,',c..'tbifJlliOd !'Md )tItlc .. 
~ h e  ~ e  ~ e rc  P.l'qgramme ~  W'hictb . Wilinally 
scrutinized the research proposals: qd, :GIa !Work -!had' ..... ~tr t~ 

ed to four study groups. The, Commission. have also transferred 
certain schemes to the Indian' -COuncil of Social Science Research. 
The Committee hope that this would result in improved supervision 
and expeditious completion of the schemes. The Committee desire 
that the question of transferring more schemes to other suitable 
organisations may be examined. 

[So No. 20, Para 3.24, of Appendix to the Forty-second Report (5th 
Lok Sabha)]. 

Action taken 

As pointed out in reply to para 3.21, reports are yet to be t i ~ 

ed in 19 schemes (10 reports to be received and 9 yet to be revised) 
as against 92 outstanding as in September, 1970. Further with the' 
setting up of Study Groups only 10 schemes have been sponsored 
which have a distinct bearing on plan formulation of which reports 
on 7 schemes have since been received. In the circumstances the 
question of transfer of any of the schemes from the Planning Com-
mission, is not considered necessary. 

[Planning Commission, O.M. No. 12 (2) 170-RPC dated 24-10-1972]. 

;" 
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t RECOMMENDATIONSIOBSERVATIONS WHICH THE COMMIT-
TEE 00 NOT DESIRE TO PURSUE IN VIEW OF THE 
REPLIm OF GOVERNMENT. 

-Nil-
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CHAPTER IV 

RECOMMENDATIONSIOBSERVATIONS IN RESPECT OF WlUCH 
. REPLIES HAVE NOT BEEN ACCEPTED BY COMMITTEE 
AND WHICH REQUIRE REITERATION. 

BeeommeudatioD 

In the case of homoeopathic' institutions, only ad hoc grants 
were made during the year as the pattern of assistance in respect 
of the scheme for giving grants to under-graduate medical colleges 
has not been finalised due to lack of concurrence from the concern-
ed State Governments. The Committee desire that vigorous efforts 
should be made to finalise the pattern of assistance expeditiously. 

[8. No.5, Para No. 1.24 of Appendix to the 42nd Report of the 
P.A.C. (5th Lok Sabha)]. 

Aetion. takea. 

The pattern of Central Assistance has since been finalised and 
has heen circulated to all State Governments, Homoeopathic institu· 
tlons and other concerned authorities. This pattern is only for the 
private voluntary organisations and not fol" State Government 
institutions. 

[Department of Health O.M. No. G. 2501511172. RISM-AC (H), 
dated 30-12-1972]. 
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, , I -cHAPin v 

~~ ri ~ r  ~  ~ ct Cilr,\vHICH 
"' , ~  FUBl{ISI;lED" Ir(tEIUM, REPLiEs 

•  I • " ~  , 

Me rll H ..... , '. ~ ~  '---:r 
_.The . Committee i ~ that non-recurring grants. amo,unting to 
fts; 5.33 laldis ,and r~i  grants amounting to Rs. 6.23 lakhs' were 
, -paid to the Homoeollathic ,Education Society, Bombay duI'ini .the 
years 1960-61'to' 1$7&, orithe recommendation of the Government 
cif Mahatashtra.: One ()f ·the conditions oI the non-recurring grants 
amriuntiri:g to ru'. '3.7$: lakhs paid during the years 11}60-61 and 1961-62 
was that the SoCie"ty'should upgrade the 'existing course to a degree 
. ~ r e ~t  ,ibis ~  D:ot ~e  done so far· One of tile important 
reasons Jjlieutioned for not up-grading the course is that there is no 
i attachec(hospital of the requisite bed strength as the State Govern-
ment or any other agency,thu'noteome forward to help them in 
building a hospital where students can get clinical teaching. In 
" vlew 'of the fact that.· the' grant was sanctioned by the Ministry of 
. Healf;h on the recommendation of the State Government, the Com-
,"mittee ee~ that ~t wl$ the duty of the Ministry to satisfy the e ~  

~r re issuing the grant that the Society had raised adequate funds 
on their own to build a hospital of the requisite bed strength.' The 
iCUnmittt!tdlesil'e that the Ministry shoUld pursue the matter with 
. the, Society aDd the State Government so that the Society provide, 
the hospital of the l'equired bed strength. The Committee would like 
to be apprised of the pr~ re ~ in' the matter. 

[So No.1, Para No. 1.18 of Appendix to the 42nd Report of P.A.C. (5th 
Lok Sabha)]-

ActiOD t&keD 

It is true that in the beginning one of the conditions for grant-in-
aid to the Homoeopathic Education Society was the up-grading of 
the institution to the degree level course but later it was not insisted 
upon because it was represented that (1) there was no faculty of 
Homoeopathic medicine in the university and (2) the Society was 
not in a position to shoulder the financial burden of, maintaining 
such a large number of ,beds unless the State Government came to 
their aid. It is understood that the building for the hospital is 

t80 
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ready and the institutiCMl : ~ :be in a poIitioD to run the hospital 
provided 'the State 2°vernmentcomes to their ilSlp. 

[Department of Health O:M. No. G. 2iOtS1'1·IT2. RISM-AC (H). 
dated ~  

Reco ....... lation 

The CommiU1ee .aft! distressed :to note .the delay in determining 
thef1nal CQ6t 4 acql2isition and developmeI1t df land in Tespect of 
variousrehabilitati9n colosias in Delhi. T'he properties (plots, 
housel or Shops) in. these -eolenies were lea'Sed 1b the disPlaced per-
sons a few yeaI'l after 'the ,partition but the Deoassary ,data about the 
cost of acquisltkRl Qf land:and its developme.nt4re not yet available 
to determine the difference between the .actual ,cost and :the .:provi-
sionaleGSt ·charged from the 1esseesoriginaU,..0nly in Cbe case of 
one eeloDYv1,z., Patel Nagar,the ac!tual c08t was worked out ill 1968 
while the land bad:been acquir.edtn 1948. .Accerding to the Depart-
ment Qf Rehabilitation the. aetual-cest of acqUisition and develop-
ment :in the :calle of other '·reltabilita'tion colonies in Delhi is yet to 
be worked CMlt .bythe OepartMeQtef ~r t  Housing.' The 
Committeedeli1'e that the Department of Work. and Housing motH 
look into the :reaSOD for the inordinate deley of . several years .. 
determining the final cost 01 land. 

, 
[S. No. 8 (P.ara2.19) 'ofAppendix 10 42nd Report (5$, 

Lok &a,ha)J. 

Action t_en 

The Department of Works and !lousing have been .requet4ed to 
fumish the requisite information (on 19-10-1972) and that Depart-
ment has taken necessary steps (on 23-11-1972) to ,Cdl1I!ct the re-
quisite information. As soon as the information is ~e ei e  the 
Committee will be apprised of the position. 

[Department of Rehabilitation, O.M. )lo. 

NEw DELHI; 
January 2.7, 1973. 

9(88) I Survey I CSCI 70, 
dated 2:1.12-1972]. 

ERA SmHIY AN, 
Chairman, 

Magha 7, 1894(S). Public Accounts Committee. 
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